FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
GOLDEN WEALTH ADVISORY PRIVATE LIMITED OPERATING IN LEGAL, ACCOUNTING, BOOK-
KEEPING AND AUDITING ACTIVITIES; TAX CONSULTANCY: s MARKET RESEARCH AND PUBLIC
OPINION POLLING; BUSINESS AND MANAGEMENT CONSULTANCY

(Under sub-regulation 1) of Regulation 36A (1) of the Insolvency and Bankruptcy Bank of India
g
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

lj RELEVANT PARTICULARS 2]

No.

1. |Name of the corporate debtor along with PAN & CIN / LLP

GOLDEN WEALTH ADVISORY PRIVATE LIMITED (IN CIRP)
CIN: U74110MH2012PTC237832 PAN: AAGCP9250]

2. | Address of the registered office

213, Floor -1, Plot -407 Doulat Bhuvan, Kalbadevi Road, Kolbhat Lane
Kalbadevi, Mumbai, Mumbai, Maharashtra, India, 400002

3 URL of website

NIL

Details of place where majority of fixed assets are located

213, Floor -1, Plot -407 Doulat Bhuvan, Kalbadevi Road, Kolbhat Lane,
Kalbadevi, Mumbai, Mumbai, Maharashtra, India, 400002

5. |Installed capacity of main products/ services

Not available

financial year

6.  |Quantity and value of main products/ services sold in last NIL

7. |Number of employees; workmen

NIL

at:

8.  [Further details including last available financial statements

after executing a confidential undertaking,

All the details are available at the office of the Resolution Professional
(with schedules) of two years, lists of creditors are available and can be sought by sending mail at cirp.goldenwealth@gmail.com

of the Code is available at URL:

9.  [Eligibility for resolution applicants under section 25(2)(h) | Can be obtained by emailing at: cirp.goldenwealth@gmail.com

10. |Last date for receipt of expression of interest

08th Decemher,2024(Revised]
12th November, 2024(Original)

applicants

11. | Date of issue of provisional list of prospective resolution [18% December,2024(Revised}

22nd November, 2024(Original)

12. | Last date for submission of objections to provisional list 231 December,2024 (Revised)

27 November, 2024(Original)

applicants

13. |Date of issue of final list of prospective resolution 02ndjanuary,2025(Revised]

07t December, 2024(Original)

resolution applicants

15. | Last date for submission of resolution plans

14. |Date of issue of information memorandum, evaluation |07t January,2025(Revised)
matrix and request for resolution plans to prospective 1 2t December, 2024(Original)

06th February,ZUZS(Revised)
11t January, 2025(Original)

16. | Process email id to submit Expression of Interest

L

Date: - 23rd November, 2024
Place: - Ahmedabad

cirp.goldenwealt h@gmail.com

M

IP Keyur Shah

Resolution Professional

Golden Wealth Advisory Private Limited

(Company undergoing Corporate Insolvency Resolution Process)
Email: cil‘p.woldeuwcath{d)gmail.cum

IP Registration No.: lBBI/IPA-OUZ/IP-N00244/2017-18/10729
AFA Number: AA2/10729/02/311225/203541

AFA valid upto 31st December,2025



ACTIVE TIMES

Saturday 23 November 2024 3

PUBLIC NOTICE

Notice is hereby given on the basis of instruction given by Nazima
Ismail Sayed, aged 42 years, an adult, residing at Arabiana Co-operative
Housing Society Ltd., Flat No. 504, 5th Floor, F-wing, Casa Rio, Palava
City, Dombivli (East) - 421204, that the original share certificate issued by
Arabiana Co-operative Housing Society Ltd., Casa Rio, Palava City,
registered under the Maharashtra Co-operative Societies Act, 1960, on
15th day of March 2018. All persons are hereby informed not to deal with
or conduct any transaction based on the said missing original share
certificate. Suppose any transaction has already been performed or is in
progress. In that case, the same must be immediately reported to the
undersigned in writing at the address provided below, within fifteen (15)
days from this notice's publication date. Please not that Nazima Ismail
Sayed, has already filed a police complaint on 12/11/2024 under N.C. No.
3844/2024, regarding the loss of the share certificate and declares that the
said certificate is free from all encumbrances.

Any person having any right, title, interest, claim, or demand of any
nature whatsoever in respect of thesaid share certificate is required to
submit such claims in writing, along with documentary proof thereof, to the
undersigned within fifteen (15) days from the date of this notice. Failure to
do so shall result in anyclaims being deemed as waived or abandoned,
and no further claims or petitions shall be entertained.

SCHEDULE: - 1. Name of Member: Nazima Ismail Sayed, 2. Share
Certificate No.: 268, 3. Member’s Registration No.: F-0504, 4. Number of
Shares: 10 (Share Nos. 2671 to 2680 inclusive), 5. Face Value: Rs. 50/-
per share, 6. Society Details: Arabiana Cooperative Housing Society Ltd.,
Casa Rio, Palava City, registered under the Maharashtra Cooperative
Societies Act, 1960, Reg. No. TNA/DOM/HSG/(TC)/27195/2015,
Dombivli (East) - 421204.

for & Behalf of

Dated this 21st day of November 2024. Sd/-
Nazima Ismail Sayed
Mobile: 9869388949, email id: draif09@gmail.com

PUBLIC NOTICE

|, Jitendrakumar Arvindlal Savani, hereby
announced that | and my family have no
personal and business relationship with
Jimit Jitendrakumar Savani

Henceforth, we are not responsible for
any of their actions. Sd-

Jitendrakumar Arvindlal Savani

Form No. URC-2
Advertisement giving notice about registration under Part | of Chapter XXI

[Pursuant to section 374(b) of the companies Act, 2013 and rule 4(1) of the companies
(Authorised to Register) Rules, 2014]

. Notice is hereby given that in pursuance of sub-section (2) of section 366 of the Companies
Act, 2013, an application has been made to the Registrar at Mumbai that CHRISTO
GLOBAL LOGISTICS LLP, a LLP may be registered under Part | of Chapter XXI of the
Companies Act 2013, as a company limited by shares.

. The principal objects of the company are as follows:

n

To carry on the businesses of provider of transportation logistics services to any person,

Public Notice in Form XIIl of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority
under section 5A of the Maharashtra Ownership Flats Act, 1963
First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602
E-mail:- ddr.tna@gmail.com Tel: 022-2533 1486

firm, company, body corporate or association of persons in India or abroad in relation to

transport of persons and goods, of all kin
planning, design, documentation man

transportation, physical transport by all means of transportation by land, sea, inland
waterways, air and multimodal transport, etc, management of warehouses and logistics

centres, undertaking warehousing services

to transportation services and related services, warehousing services, supply-chain
management solutions, information technology /communication support and while rendering

such service, engage in providing for sale,
trucks, warehouses, etc to third parties

transportation services, managing Container Freight Stations and act as Freight contractors,
Freight Forwarding agents, Customs House Agents, Customs Handling service providers,
providing specialized services like fleet management including carrying out the activities
of washing, servicing, repairing, maintaining, denting, painting of all types of Vehicles and

d and description, including but not limited to
agement and co-ordination in relation to

and managing all statutory compliances relating

rent, etc. advertisement space on the vehicles,
and development and sale of for managing

PUBLIC NOTICE
Share Certificate bearing Serial No. 1533
(One Share) out of total Eleven shares in the
capital of The Dakshini Brahmin Co-operative
Housing Society Ltd., Plot No. 7, K. A.
Subramanium Road, Matunga, Mumbai -
400 019, issued to its member Shri. Anant
Yashvant Sathaye (deceased) has been
reported to be lost or misplaced and a
request is made by his Son Shri Ameya Anant
Sathaye the Nominee to the society for
issuance of duplicate share certificate in lieu
of the lost Share Certificate bearing Serial No.
1533 (One Share) out of total Eleven shares.
The Society hereby invites objectionsiclaims
from members of the public with proof of their
objections / claims against the issuance of a
duplicate Share Certificate’,
If no claims or objections are received within
15 days from the publication of this notice, the
Society shall be free to deal with the request
to issue duplicate share to its members'
claimant in such manner as is provided in the
bye-laws of the Society. A copy of the request
for issuance of the duplicate shares and the
bye-laws of the Society is available for
inspection by the objectors/ claimants in
the office of the Society/Secretary between
06.00 p.m. to 08.00 p.m. on Tuesday,
Thursday & Saturday from the date of the
notice till the date of expiry of the notice
period.
Place : Mumbai Sd/-
Date: 23-11-2024 Hon. Secretary
For The Dakshini Brahmin Co Operative
Hsg. Society Ltd.
MATUNGA, Mumbai - 400019

No.DDR/TNA/ deemed conveyance/Notice/25413/2024 Date :- 14/11/2024
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 697 of 2024.
Applicant :- Balaji Darshan Co-Operative Housing Society Ltd.
Add : Mouje Cholegaon, Thakurli (E), Tal. Kalyan, Dist. Thane-421201
Versus

Opponents :- 1. Shri. Pramod Pandurang Chaudhari, 2. Mr. Umesh

Hemaiji Chaudhari, 3. Shri. Anil Jagannath Chaudhari, 4. Sau. Gangubai

Shantaram Chaudhari (Joshi), 5. Shri. Arun Shantaram Chaudhari

(Joshi), 6. Shri. Hari Padu Joshi, 7. Shri. Kalu Padu Joshi, 8. Shri.

Shantaram Padu Joshi Take the notice that as per below details those,

whose interests have been vested in the said property may submit their say at

the time of hearing at the venue mentioned above. Failure to submit any say
shall be presumed that nobody has any objection in this regard and further
action will be taken accordingly. The hearing in the above case has been fixed

all other activities related thereto and distribution management, cold chain management
for retail chain, packaging, kitting and labeling and similar services, logistics business
management and related activities such as customer service support, maintenance and
documentation management relating to logistics software like tracking, routing, scheduling,
documentation management and backend data generation for billing and service level
agreement activities for successful deployment of vehicles to carry on the purposes of
this company.

. A copy of the draft memorandum and articles of association of the proposed company
may be inspected at the office at Flat No.404 Wing A3 Lok Yamuna, Military Road, Marol
Maroshi Road, Andheri East, Marol Naka, Mumbai, Maharashtra, India, 400059.

Notice is hereby given that any person objecting to this application may communicate
their objection in writing to the Registrar at Central Registration Centre (CRC) , Indian
Institute of Corporate Affairs (IICA), Plot No. 6,7,8, sector 5, IMT Manesar, District Gurgaon
(Haryana), Pin Code- 122050, within twenty one days from the date of publication of this
notice, with a copy to the company at its registered office.

Dated this 22 day of November, 2024. FOR CHRISTO GLOBAL LOGISTICS LLP

w

b

& Office of the Competent Authority
under section 5A of the Maharashtra Ownership Flats Act, 1963
First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602
E-mail:- ddr.tna@gmail.com Tel: 022-2533 1486

on 02/12/2024 at 1.30 p.m. Sd/-
Description of the Property - Mauje Chole, Thakurli, Tal. Kalyan, Dist. Thane BINOY VARGHESE
Survey No./CTS No. Hissa No. Plot No. Area NELSON JOHN KS\NDﬁgﬁg

901, 902, 905, 906, 910, - - 225.70 Sq. Mtr. il

919, 1531, 1532, 1533
Sd/- UNITECH INTERNATIONAL LTD
(Dr. Kishor Mande) CIN :-L99999MH1994PLC0O82810
District Deputy Registrar, Regd. Office: D-714, NEELKANTH BUNSINESS PARK, STATION ROAD,
Co.Operative Societies, Thane & VIDHYA VIHAR WEST, MUMBAI-400086
Competent Authority U/s 5A of the MOFA, 1963. STATEMENT OF THE UNAUDITED RESULTS FOR THE QUARTER AND
YEAR ENDED ON 30th SEPTEMBER 2024

Public Notice in Form XIIl of MOFA (Rule 11(9) (e)) fq';’ particulars Figures for the quarter | Figues for the | Year
District Deputy Registrar, Co-operative Societies, Thane : ended on Half Year | ended
& Office of the Competent Authority 0000 | BN | 0068 304?9?4ded 3%]923 31(;? u

under section 5A of the Maharashtra Ownership Flats Act, 1963 o 2 o . —= oo
First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602 o T e e
E-mail:- ddr.tna@gmail.com Tel: 022-2533 1486 1) |INCOME FROM OPERATIONS

) ) (a) Revenue from operations - - -
No.DDR/TNA/ deemed conveyance/Notice/25411/2024 Date :- 14/11/2024 )
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the (b) Other income 107] 8830 A6731| 50269
Promotion of construction, Sale, Management and Transfer) Act, 1963 e Total Income 107| 8830 467.31| 502.69
H H Xpenses -

. Application No. 7_04 of 2924' . (a) Cost of Material Consumed - - - - -
Applicant :- Om Gurukrupa Co-Operative Housing Society Ltd. (b) Purchase of Stock in Trade 340 3.05 097 645| 406.64| 518.40
Add : Mouje Kopari, Plot No. 17, Adarsh Colony, Thane (E), Tal. & Dist. Thane (c) Change in Inventories of - - - - - -

Versus finished goods WIP and Stock in trade

. . . i - - ; - | 574.60
Opponents :- 1. M/s. Gurudev Enterprises, 2. Shri. Pandharinath I:: ;’::ﬁv:cez;e"em eipenses s | om i;ig 24 Zgg 1617
Anant Chinchalkar Take the notice that as per below details those, (f) Depreciation & Amortization 3288 | 3288 569 65.76 2815 4387
whose interests have been vested in the said property may submit Expenses 36.54 0.38 14.84 043
their say at the time of hearing at the venue mentioned above. (g) Other AdminT‘wsttraIﬁEve Expenses 325 32i; S R —

A B otal Expenses 2 2 2 A . 7 8

Falllun_a to‘sub_mlt any say shall be prqsumgd that nobody hag any 3)|Profit/(Loss) before Tax (1-2) (38.57) | (3540)| 1874 | (75.04) (113.13)] (779.90)
objection in this regard and further action will be taken accordingly. 4)|Taxexpense
The hearing in the above case has been fixed on 02/12/2024 at (a) Current tax - - - -
1.30 p.m. (b) Deferred Tax 021 0.21 (6.97) 042 - 9.92

Description of the Property . Mauje Kopari Tal. & Dist. Thane 5) Net Profit / Loss for the period (3-4) (38.36) | (35.19) 25.70 (74.62) | (113.11)| (769.98)

AR . 6)|Other Comprehensive Income
Survey No. CTS No. Gut No. Plot No. Area Items that will not be reclassified to
33, 34 1735 86 17 519.50 Sq. Mtr. profit or loss
Sd/- Items that will be reclassified to
. profit or loss
@ D_(?':- tKEI’ShOtl' I\gan.d:a) 7) [Extra Ordinary tems (38.36) | (35.19)| 2570 | (74.62)| (113.11)| (769.98)
istrict Deputy Registrar, Total Comprehensive |
Co.Operative Societies, Thane & 8) o_ ompre _e“swe "come_
Competent Authority U/s 5A of the MOFA, 1963. 9) [Paid - Up equity share capital
( Equity Share of Rs. 10/- each)
(No. of Shares in Lacs) 99.80 | 9980 |  99.80 99.80 99.80  99.80
Public Notice in Form XIlIl of MOFA (Rule 11(9) (e)) 10)[Earning per equity share (Rs.) 0 | 03 o | o] wm| o7
District Deputy Registrar, Co-operative Societies, Thane g; e 0 | om| omx| om| am| 0w

PUBLIC NOTICE
As per Appendix — 16
(Under the Bye-Laws No. 34 of the
Cooperative Housing Society)
Whereas one Mr. Laxminarayan Surajpal
Patwa (Mr. Laxminarayan Patwa) was
became eligible under Slum Rehabilitation
Authority Scheme as per Serial No. 225 at
Annexure-Il which is redeveloped by M/s. R.
T. Construction and the said M/s. R. T.
Construction gave the Possession of the
newly constructed Residential Flat No. 405
in the Moreshwar S.R.A. C.H.S. Ltd.,
having address at Building No. 3/A, Sambhaji
Nagar, Sahar Road, Andheri (East), Mumbai —
400 069 to Mr. Laxminarayan Surajpal
Patwa (Mr. Laxminarayan Patwa) vide
Possession Letter dated 01/09/2006 (hereinafter
referred to as the “said Flat”). Further,
Mr. Laxminarayan Surajpal Patwa
(Mr. Laxminarayan Patwa died intestate
and without making nomination on 23/12/2021
and subsequently wife of Mr. Laxminarayan
Surajpal Patwa (Mr. Laxminarayan Patwa
i.e. Smt. Shivkanya Laxminarayan Patwa
also died intestate on 25/12/2022, leaving
behind them their Married Daughter
(1) Mrs. Leelavati Ashok Patwa, their Son
(2) Mr. Ajay Laxminarayan Patwa, their
Son (3) Mr. Ramesh Laxminarayan Patwa,
their Married Daughter (4) Mrs. Pushpa
Mukund Patwa and their Son (5) Mr. Vijay
Laxminarayan Patwa as their only surviving
legal heirs.
Mr. Ajay Laxminarayan Patwa have made
an application for membership and transfer
of shares in the society building in respect
of Flat No. 405 as per the Circular No. 152
of the Slum Rehabilitation Authority vide his
Application Dated 07/11/2024 and the said Asst.
Registrar of Cooperative Societies (Eastern
& Western Suburbs), Mumbai, Slum
Rehabilitation Authority gave an order dated
08/11/2024 bearing reference No.
(SRA/COIOW/S 0 ¢ %3/2 0 X ¥) (ST, ATTI/AR =/
FTATET-4/F-4/8F 303%) and have asked the
said Society to do the needful as per the
Circular No. 152 of the Slum Rehabilitation
Authority and as per the amended sections
154-4 B-4 & 154-B-12 and 13 of the
Maharashtra Cooperative Societies Act,
1960 and as per the Rules Nos. 19, 20 & 24
of the Maharashtra Cooperative Societies
Rules, 1961 and modern Society Bye-Laws.
The Society hereby invites claims or objections
from other heir or legal heirs or other claimants/
objectors of Late Mr. Laxminarayan Surajpal
Patwa (Mr. Laxminarayan Patwa) and Late
Smt. Shivkanya Laxminarayan Patwa for
the transfer of the said Shares and interest
of the deceased Member in the Capital /
property, of the Society within a period of
14 (fourteen) days from the publication of
this notice, with copies of such documents
and other proofs in support of his/her the
claims/objections for transfer of Shares and
interest of the deceased member in the
claims property of the Society.
If no claims/objections are received within
the period prescribed above, the Society
shall be free to deal with the Shares and the
interest of the deceased member in the capital /
property of the Society in such manner as is
;I>_rowded under the byelaws of the society.
he claims /objections, if any, received by the
Society for transfer of shares and interest of
the deceased member in capital / ﬁropeny of
the Society shall be dealt with in the manner
provided under the bye-laws of the Society.
Date : 23/11/2024
For Moreshwar S.R.A. C.H.S. I.Stg/
Chairman/Secretary
Building No. 3/A, Sambhaji Nagar, Sahar Road,
Andheri (East), Mumbai — 400 069

R BAJAJ HOUSING FINANCE LIMITED
Corporate Office: Cerebrum It Park B2 Building, 5th Floor, Kalyani Nagar, Pune, Maharashtra - 411014,
FINSE=RW |Branch Office C/4 Plot no. 12, Kohinoor Estate Hsg, Soc, Mula Road, Near Kamal Nayan, Bajaj Garden,
BAJAJd Wakdewadi, Pune, Maharashtra-411003 Authorized Officer's Details: Name: Ruturaj Surve,

Email ID: ruturaj.surve@bajajfinserv.in, Mob No. 8669189048 & 9970097432

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF THE SECURITY INTEREST ACT 2002 (‘Act’)
Notice is hereby given to the public in general that the below mentioned Borrower/co-borrower mortgaged the
immovable property which is described hereunder to Bajaj Housing Finance Limited ('BHFL') and the possession of the
said immovable property (‘'secured asset/property') has been taken over by the Authorized Officer in accordance of the
SARFAESI Act 2002 and rules there to. The secured asset will be sold through public auction by bidding for realization of
the loan dues, applicable interest, charges and costs etc., payable to BHFL as detailed below. The secured asset is
being sold on 27/12/2024 and the bidding will be held on “AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE
IS” AND “WITHOUT RECOURSE BASIS” under the rule number 8 & 9 of the Security Interest (Enforcement) Rules
(hereinafter referred to as the rules) and on the terms and conditions specified here-under:

LOAN ACCOUNT DETAILS /
BORROWER/S & GUARANTOR/S
NAME & ADDRESS

1.DATE & TIME OF E-AUCTION

2.LAST DATE OF SUBMISSION OF EMD

3.DATE & TIME OF THE PROPERTY INSPECTION
4. PROPERTY DESCRIPTION

1. RESERVE PRICE
2. EMD OF THE PROPERTY
3. BID INCREMENT

LAN:- 402HBT10006131 &
402HTP10008859

1. GANESH SADASHIV KULKARNI
(BORROWER)

2. SHIVNANDA GANESH
KULKARNI (CO-BORROWER)

Both At FI No 302 A Wing Lotus Sanskruti
Malwale Nagar, Kiwale Dehuroad, Haveli,
Maharashtra-412101

Total Outstanding: Rs. 44,15,194/-
(Rupees Forty Four Lakhs Fifteen
Thousand One Hundred Ninety Four

1) E-AUCTION DATE :- 27/12/2024 BETWEEN
11:00 AM TO 12:00 PM WITH UNLIMITED
EXTENSION OF 5 MINUTES
2.) LAST DATE OF SUBMISSION OF EMD WITH
KYC IS :- 26/12/2024 UP TO 5:00P.M. (IST.)
3.) DATE OF INSPECTION:- 23/11/2024 to
24/12/2024 Between 11:00 AM TO 4:00 PM (IST).
4.) Description Of The Immovable Property: FLAT
NO 205, 2ND FLOOR WING NO E BUILDING NO 1, ALFA
GREEN FIELD SURVEY NO 1232, VADGAON MAVAL
PUNE, MAHARASHTRA-412106 BU'I'I'ED & BOUNDED ON

Reserve Price: Rs.
21,00,000/- (Rupees
Twenty One Lakhs
Only)

EMD: Rs. 2,10,000/-
(Rupees Two Lakhs
Ten Thousand Only)
10% of Reserve Price.
BID INCREMENT —
RS. 25,000/--
(RUPEES TWENTY
FIVE THOUSAND
ONLY) & IN SUCH

Protium

Only) Along with future interest and
charges accrued w.e.f 14/11/2024

EAST- OPEN WEST- FLAT NO. 206, NORTH- ENTRANCE
SOUTH- FWING

MULTIPLES.

Date: 23/11/2024 Place:- PUNE

Terms and Conditions of the Public Auction are as under:
1. Public Auction is being held on “AS IS WHERE IS, AS IS WHAT IS AND WITHOUT RECOURSE BASIS” and is
being sold with all the existing and future encumbrances whether known or unknown to Bajaj Housing Finance
Limited. 2. The Secured asset will not be sold below the Reserve price.3. The Auction Sale will be online through e-
auction portal. 4.The e-Auction will take place through portal https://bankauctions.in, on 27th December, 2024 from
11:00 AM to 12:00 PM to onwards with unlimited auto extension of 5 minutes each.
5. For detailed terms and conditions please refer company website URL https://www.bajajhousingfinance.in/auction-
notices or for any clarification please connect with Authorized officer.

Authorized Officer (Ruturaj Surve) Bajaj Housing Finance Limited

Protium Finance Limited

(Formerly known as Growth Source Financial Technologies Ltd.)

Nirlon Knowledge Park (NKP) B-2, Seventh Floor, Pahadi Village, Off.
The Western Express Highway, Cama Industrial estate, Goregaon (E), Mumbai, Maharashtra- 400063
PUBLICNOTICE

(Under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)
SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY

INTEREST ACT, 2002

Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them
from Protium Finance Limited (Formerly known as Growth Source Financial Technologies Ltd. and before that known as Growth Source Financial
Technologies Pvt. Ltd.), their loan credit facility has been classified as Non-Performing Assets in the books of NBFC as per RBI guidelines thereto.
Thereafter, NBFC has issued demand notices to below mentioned respective borrower under section 13(2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said
borrowers thereby calling upon and demanding from them to pay the amounts mentioned in the respective Demand Notice/s within 60 days
from the date of the respective Notice/s, as per details given below, together with further interest at the contractual rate on the below mentioned
amount and incidental expenses, cost, charges etc. as stated in the said demand notices. However, the service is also being done by us by way of

this publication as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules

Date of Date of | Total Qutstanding
Loan Account No. Name and address of Borrower and Co Borrower/s NPA Demand [ Dues (INR) as on
Notice below date*
Loan Account No. - GS026EEL2019924 Rs. 2720530.4/-
1. Sanskriti Hospital (BORROWER), 2. Krishna Devendra Mishra , 3. Saurabh Mishra (Rupees Twenty
(CO-BORROWER) 7th Nov Seven Lakh Twenty
IAddresses as under - H No 2445/7 Pelhar Tal Vasai Dist Thane Waliv Vasa, Thane, Maharashtra| 31-10-2024 2024 Thousand Five
401208. Also at - Flat No. 24, Shree Sankalp Siddhi Co. Op, S No. 593, Village Manickpur, Vasai " Hundred Thirty And
irar City, Thane — 401 209. Also at - Flat No E 403 4th Floor, Viva Maitry Heights, HDIL Layput Forty Paisa Only) as
Road, Vasai Palghar, Vasai Virar Cit Y M Corp Virar East 401301 on Nov 04,2024
Description of the Secured Assets/Mortgaged Properties - S No. 59A, Flat No. 24, Shree Sankalp Siddhi Co. OP, , Village Manickpur, Vasai Virar|
(City, Thane — 401 209

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount of more particularly
stated in respective Demand Notices issued, together with further interest thereon plus cost, charges, expenses, etc. thereto failing which we shall be
at liberty to Sale proceed against the above Secured Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and the applicable Rules
not limited to taking possession and selling the secured asset entirely at the risk of the said borrower(s)/co borrower (s)/Legal Heir(s)/Legal

Representative(s)at your own cost and consequences.

Please note that as per section 13(13) of the SARAFESI Act, all of you are prohibited from transferring by way of sale, lease or otherwise, the aforesaid
secured assets without prior written consent of the Bank. Any contravention of the said section by you shall invoke the penal provisions as laid down

under section 29 of the SARFAESI Act and / or any other legal provision in this regard.

Please note that as per sub-section (8) of section 13 of the Act, if the dues of Protium Finance Limited (Formerly known as Growth Source Financial
Technologies Ltd together with all costs, charges and expenses incurred by Protium Finance Limited (Formerly known as Growth Source Financial
Technologies Ltd are tendered to Protium Finance Limited (Formerly known as Growth Source Financial Technologies Ltd at any time before the date
fixed for sale or transfer, the secured asset shall not be sold or transferred by Protium Finance Limited (Formerly known as Growth Source Financial
Technologies Ltd, and no further step shall be taken by Protium Finance Limited (Formerly known as Growth Source Financial Technologies Ltd for

transfer or sale of that secured asset.
Date : Thane, Maharashtra, Place : 23.11.2024

Sd/-, Authorized Officer, Protium Finance Limited

No.DDR/TNA/ deemed conveyance/Notice/25479/2024 Date :- 21/11/2024
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 717 of 2024.

Applicant :- Sai Srishti Co-Operative Housing Society Ltd.

Add : Village Navghar, Vimal Dairy Lane, Near Ramchandra Nagar, Bhayander (E.),
Tal. & Dist. Thane-401105

Versus
Opponents :- 1. M/s. Sharda Developers Pvt. Ltd., A Partnership Firm,
2. Bhanumati Gurunath Patil, 3. Dilip Gurunath Patil, 4. Jayantilal Gurunath
Patil, 5. Sachin Gurunath Patil, 6. Vishal Gurunath Patil, 7. Roshan Gurunath
Patil, 8. Aakash Gurunath Patil, 9. Vijaya Pandharinath Patil, 10. Arun Gajanan
Patil, 11. Pushpa Pradeep Patil, 12. Sangeeta Dharmendra Mhatre, 13. Sapna
Pradeep Patil, 14. Seema Pradeep Patil, 15. Prajakta Pradeep Patil, 16. Jayshree
Jai Patil, 17. Meenal Jai Patil, 18. Rahul Jai Patil, 19. Hasamukh Ramesh Patil,
20. Jogendra Ramesh Patil, 21. Reshma Rajesh Patil, 22. Bhamini Ramesh
Patil, 23. Manda Ramesh Patil, 24. Sandeep Ananta Patil, 25. Kuldeep
Ananta Patil, 26. Ujwala Ramkrushna Thakur, 27. Asawari Hemant Patil, 28.
Neeta Haresh Mhatre, 29. Arpana Prashant Mhatre, 30. Aruna Subhash Patil,
31. Priya Jaykishan Mankar, 32. Mahesh Subhash Patil, 33. Kamini Tushar Patil,
34. Ranjana Jitendra Patil, 35. Krupali Jitendra Patil, 36. Dhiraj Jitendra
Patil, 37. Prema Hareshwar Patil, 38. Bhumika Mangesh Mhatre, 39. Panchali
Pradeep Patil, 40. Sandesh Hareshwar Patil, 41. Shweta Rupesh Patil,
42. Nirmiti Rupesh Patil, 43. Shlok Rupesh Patil, 44. The Estate Investment Co.
Pvt. Ltd. Take the notice that as per below details those, whose interests have been
vested in the said property may submit their say at the time of hearing at the venue
mentioned above. Failure to submit any say shall be presumed that nobody has any
objection in this regard and further action will be taken accordingly. The hearing in
the above case has been fixed on 06/12/2024 at 1.30 p.m.
Description of the Property - Mauje Navghar, Tal. & Dist. Thane

Notes:
1. The above Financial Results and Statement of Assets and Liabilities were reviewed by
the Audit Committee and approved by the Board of Directors at their respective meetings
held on November 14th, 2024.
2. Figures of previous year/ period have been regrouped/ recast wherever necessary, in
order to make them comparable.
3. The aforesaid results have been filed with Stock Exchange under Regulation 33 of SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015 and are also
available on the Stock Exchange website and on website of the company
4. The Company has only one operates segment
5. The statement is as per Regulation 33 of the Securities and Exchange Board of India
('SEBI') (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amended
(‘LiSﬁng Regulations’). For and on behalf of the Board of Directors
FOR UNITECH INTENRNATIONAL LTD
Director
DIN: 02087812

Place : Mumbai
Date : 14.11.2024

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

GOLDEN WEALTH ADVISORY PRIVATE LIMITED

OPERATING IN LEGAL, ACCOUNTING, BOOK-KEEPING
AND AUDITING ACTIVITIES; TAX CONSULTANCY;
MARKET RESEARCH AND PUBLIC OPINION POLLING;
BUSINESS AND MANAGEMENT CONSULTANCY
(Under sub-regulation (1) of Regulation 36A (1) of the Insolvency and Bankruptcy Bank
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

Old Survey No. New Survey No. | Hissa No. Area

218 194 5

730 Sq. Mtr.

1 [Name of the corporate debtor along | GOLDEN WEALTH ADVISORY PRIVATE LIMITED (IN CIRP)
with PAN & CIN/ LLP No. CIN:U74110MH2012PTC237832 PAN : AAGCP9250J

Sd/-
(Dr. Kishor Mande)
District Deputy Registrar,
Co.Operative Societies, Thane &
Competent Authority U/s 5A of the MOFA, 1963.

Public Notice in Form XIlIl of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority
under section 5A of the Maharashtra Ownership Flats Act, 1963
First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602
E-mail:- ddr.tna@gmail.com Tel: 022-2533 1486

No.DDR/TNA/ deemed conveyance/Notice/25410/2024 Date :- 14/11/2024
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 708 of 2024.

Applicant :- Lulla Complex Co-Operative Housing Societies Association Ltd.
1) Jay Vinayak Co-operative Housing Society Ltd.
2) Manipushpak Co-operative Housing Society Ltd.
3) Devdatta Co-operative Housing Society Ltd.
4) Panchjanya Co-operative Housing Society Ltd.
5) New Lullas Co-operative Housing Society Ltd.
Add : Mouje Wadeghar, Adharwadi Jail Road, Kalyan (W), Tal. Kalyan, Dist. Thane
Versus

Opponents :- 1. M/s. Lulla Builders Pvt. Ltd., 2. M/s. Lulla Housing Company
through Partner Shri. Girdhari Kalyandas Lulla, 3. Smt. Nandabai Gulab
Lokhande, 4. Smt. Gulabbai Devidas Lehe, 5. Smt. Meerabai Ravikant Patil, 6.
Shri. Suresh Kundalik Lokhande, 7. Shri. Rohidas Kundalik Lokhande, 8. Shri.
Vandar Kundalik Lokhande, 9. Shri. Gopinath Kundalik Lokhande, 10. Shri.
Sanjay Kundalik Lokhande, 11. Smt. Ranjanabai Kundalik Lokhande, 12. Shri.
Gulab Kundalik Lokhande, 13. Smt. Yesubai Narayan Patil, 14. Smt. Shantabai
Appa Bhoir, 15. Shree Complex 2 A Co-op. Hsg. Soc. Ltd. Take the notice that
as per below details those, whose interests have been vested in the said property
may submit their say at the time of hearing at the venue mentioned above. Failure
to submit any say shall be presumed that nobody has any objection in this regard
and further action will be taken accordingly. The hearing in the above case has been
fixed on 02/12/2024 at 1.30 p.m.

Description of the Property - Mauje Wadeghar, Tal. Kalyan, Dist. Thane

2 | Address of the registered office 213, Floor -1, Plot -407 Doulat Bhuvan,
Kalbadevi Road, Kolbhat Lane, Kalbadevi,
Mumbai, Maharashtra, India, 400002
3 | URL of website NIL
4 | Details of place where majority of 213, Floor -1, Plot -407 Doulat Bhuvan,
fixed assets are located Kalbadevi Road, Kolbhat Lane, Kalbadevi,
Mumbai, Maharashtra, India, 400002
5 [Installed capacity of main products/ | Not available
services
6 | Quantity and value of main products/ | NIL
services sold in last financial year
7 | Number of employees / workmen NIL
8 | Further details including last All the details are available at the
available financial statements (with [ office of the Resolution Professional
schedules) of two years, lists of and can be sought by sending mail at
creditors are available at : cirp.goldenwealth@gmail.com after
executing a confidential undertaking.
9 | Eligibility for resolution applicants [ Can be obtained by emailing at:

under section 25(2)(h) of the Code is
available at URL:

cirp.goldenwealth@gmail.com

10| Last date for receipt of expression
of interest

08th December, 2024 (Revised)
12th November, 2024 (Original)

Date of issue of provisional list of
prospective resolution applicants

18th December, 2024 (Revised)
22nd November, 2024 (Original)

12| Last date for submission of
objections to provisional list

23rd December, 2024 (Revised)
27th November, 2024 (Original)

@

Date of issue of final list of
prospective resolution applicants

02nd January, 2025 (Revised)
07th December, 2024 (Original)

=

Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

07th January, 2025 (Revised)
12th December, 2024 (Original)

>

Last date for submission of
resolution plans

06th February, 2025 (Revised)
11th January, 2025 (Original)

16| Process email id to submit
Expression of Interest

cirp.goldenwealth@gmail.com

Survey No./CTS No. Hissa No. Plot No.
59/4/A, 60/1/A -

Area
2615.41 Sq. Mtr.

Sd/-
(Dr. Kishor Mande)
District Deputy Registrar,
Co.Operative Societies, Thane &
Competent Authority U/s 5A of the MOFA, 1963.

IP Keyur Shah,Resolution Professional

Golden Wealth Advisory Private Limited (Company
undergoing Corporate Insolvency Resolution Process)
Email : cirp.goldenwealth@gmail.com

IP Registration No.: IBBI/IPA-002/IP-N00244/2017-18/10729

Date : 23rd November, 2024  AFANumber: AA2/10729/02/311225/203541

SHRIRAM HOUSING FINANCE LIMITED

Head Office: Level -3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra (East),
Mumbai 400 051; Tel: 022 4241 0400, 022 4060 3100 ; Website: http://www.shriramhousing.in

Reg.Off.: Srinivasa Tower, 1st Floor, Door No.5, Old No.11, 2nd Lane, Cenatoph Road, Alwarpet, Teynampet, Chennai-600018
Branch Off: Bldg.7,7th Floor, Office 772, Solitaire Corporate Park, Guru Hargovind Singhji Marg, Chakala, Andheri (E

A [CIEIRCLITXIG] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with provision to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower/s, Mortgagor/s and Guarantor/s that the below described immovable
properties mortgaged/ charged to the Shriram Housing Finance Limited and the Physical possession of which have been taken by the Authorized Officer
of Shriram Housing Finance Limited (SHFL) Secured Creditor, will be sold on “As is where is”, “As is what is” and “Whatever there is” basis in an
auction scheduled on 10.12.2024 between 12.30 p.m. to 01.30 p.m. as per the briefs particular given herein under for recovery of balance due to the
Shriram Housing Finance Limited from the Borrower(s) /Guarantor(s) and Mortgagor(s), as mentioned in the table. Details of Borrower(s) /Guarantor(s)
and Mortgagor(s), amount due, Short Description of the Inmovable property and encumbrances known thereon (if any), possession type, reserve price
and earnestmoney deposit & bid increment details are also given as under:

), Mumbai-93

Name of Borrowers/ Date & Amount ; Earnest Money | Date & | Contact Person
Co-Borrowers/ of 13(2) Reserve Price (Rs.) Deposit Details | Time of | and Inspection
Guarantors/Mortgagers Demand Notice & Bid Increment (EMD) Details. | Auction date
MR.MOHAMMAD ASIF ANSARI (Borrower) Rs. 18,55,568/- Rs. 11,50,000/- EMD amount to be 10th Santosh
J. N. 1 Ekta Society Building, S A Room No. 03, Sector - | (Rupees Eighteen | Rupees Fifteen Lacs | deposited by way | Dec. Agaskar
9, Vashi, Navi Mumbai, Maharashtra 4000703 Lakh Fifty Five Seventy Five of RTGS/ NEFT to | 2024 9820049821/
SHOPNO 12 EKTA APARTIENT, | e | Thesason | e
’ Hundred Sixty . etalls mentione Time:
SECTOR - 9, Vashi, NAVI MUMBAI, Maharashtra Eight Only) as on | D Meremet ) pereinbelow: 1'2m:0 Sunl Manck
400703 07-02-2024 Rs.10,000/-andin | BANK NAME- : unif Manekar
Flat No. 303, 3rd Floor, Parvati Arcade, Plot No. 24, At under reference such multiples | AX1S BANK | PM 8999344897
Sector 26,Taloja Navi Mumbai Taluka Panvel, District of Loan Account LIMITED to
Raigad, Maharashtra 410206 Earnest Money | o o) N o - | 01.30
No. Deposit (EMD) (Rs.) Ashfaq Patka
MRS.FEROZA ANSARI (Co-Borrower) SHLHMUMBO003 BANDRA KURLA p.m.
J. N. 1 Ekta Society Building, S A Room No. 03, Sector - : Rs. 115000~ | ¢ omPLE X ss19415417
9, Vashi,Navi Mumbai, Maharashtra 4000703 79, 13(2) Notice |~ (Rupees One Lacs | vl ’
Also at: Flat No. 303, 3rd Floor, Parvati Arcade, Plot No. dated 13-02- Fifteen Thousand | pank ACCOUNT Inspection Date:
24, At Sector 26, 2024. Only)

- - . . . NO- Current 30.12.2024
Taloja Navi Mumbai Taluka Panvel, District Raigad, Last date for ]
Maharashtra 410206 - Account No. Time 12.00

submission of EMD | 9110200456776 p.m. 10 3.00
Date of Possession & Possession Type :09th December, | 33 pm.
19.02.2024 - Physical Possession 2024 IFSC CODE-
Time 10.00 a.m. to | UTIB0000230
Encumbrances known | Not Known 05.00 p.m.

Description of Property

All that piece and parcel of residential Flat No. 303, admeasuring 15.435 sq. mtrs. Carpet area, on the 3rd Floor, of the building Known as "Parvati Arcade",
constructed on land under erstwhile 12.5% Gaothan Expansion Scheme Of Cidco Ltd. bearing Plot No. 24, admeasuring 349.68 sq. mirs situate at Sector 26,
Taloja Navi Mumbai Taluka Panvel, District Raigad 410206

Finance Limited website.

The Authorised Officer reserves the right to reject any or all bids without furnishing any further reasons. For details related to the auction terms and
conditions and for the place of Tender Submission / for obtaining the bid form / Tender open & Auction process, Please visit the website, please visit the
website of Shriram Housing Finance Limited at website address - hitps://shriramhousing.in/e-auction-Residential provided in the Shriram Housing

The online auction will be conducted on website: https://www.bankeauctions.com of our auction agency C1 India Pvt. Ltd., Address: - Plot No. 68 ,3rd Floor,
Sector-44, Gurugram- 122003, Haryana, For any assistance, You may write email to on Email id: tn@c1india.com, support@bankeauctions.com
NB: Please note that the secured creditor is going to issue the sale notice to all the Borrower(s) / Guarantor(s) / Mortgagor(s) by Speed / Registered post/
Courier. Incase the same is not received by any of the parties, then this publication of sale notice may be treated as a substituted mode of service.

Place : Mumbai

Place : Ahmedabad AFA valid upto 31st December, 2025

Date :23-11-2024

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The borrower/mortgagors/ guarantors are hereby notified to pay the sum as mentioned above along with up to dated interest and ancillary expenses before

the date of e-Auction, i.e. 09/12/2024, failing which the property will be auctioned/ sold and balance dues, if any, will be recovered with interest and cost.
Sd/-  Authorised Officer

Shriram Housing Finance Limited
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APPENDIX-16
|[Under the Bye-law No.34|
The Form of Motbce, mviting claims or objections 1o the transfer of the shares
and the interest of the Deceased Member in the Capital Property O the
society.
NOTICE

Mr. Kedarnath Vasudey Dubey, a Member of the Bhimratna SRA
Co-Operative Housing Seciety Lid, Having Address at CTS No.l (Part),
Devnar Village, Gowandi Station Road, Gowandi, Mumbai - 4040 043,
And holding SHOP NO. 22 in the building of the socicty, died on
2770472020 without making a nomination.
The society hereby invites claims or objections from the heir or heirs or
other claimants/objector or objectors to the transfer of the said shares and|
interest of the deceased member in the capital’ property of the society within
a period of days from the publication of this notice, with copies of such
documents and other proofs m support of his/her/their claims‘objections for
transfer of shares and interest of  the deceased member in the capital/
property of the society. [Fno claimsobjections are recerved withinthe pcﬁadl
preseribed above, the society shall be free to deal with the shanes and interest
ofthe deceased member inthe capital’ propenty of the society insuch manmner
as is provided under the bye-laws of the socicty. The claims/objections, if|
any, recetved by the society forransfer of shares and interest ol the dmmll
member in the capital’property of the society shall be dealt with in the
manner provided under the bye-lows of the society. A copy of the registered
bye-laws of the society is available for inspection by the
claiimants/objectons, in the office of the society / with the secretary of the
Society between 10 A.MUPM. 10 5 PM. from the date of publications of the
netice il the date ol expirty of its period 07,1 2.2024,

Place : Mumbai - 43

Dhile TALILNA For and on hehalf of
Bhimrama SRA Co-Operative Housing Soclety Lid,
Hon, Secretary
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g'l?r. fa.2 The Fi ammm;mmm:uwﬁm f ha shaeos and B
i orm ol fo
H TETRI=AT Interest af Bre Deceased Member in the Capilal Property of the sechety.
ROTICE
TGS TARACT || e Prabhakar Bhikaji Sawant was ot members wih his son Mr, Bhikaf Prabhakar
G PP IGEAEE aﬂ‘]:r Sawant of The Mew Shasiri Magar Shraddha Co-op. Heg. Sciy Lid., hawing address at
Building No. 11, Shastri Nagar Fioad No. 2, Goregaon Wist, Mumbal = 400104 and holding
Tt ﬁﬁ' Flat No. 204 on Second Floor of B Wing in tha building of the Sociaty, dad interstate on 04*
aprfth Eﬂﬂﬁ'fﬁ dayof Decamber, 2021 without making any nomination.
GT& 2. Thee Society heneby invites daims of objections from the heir or heirs of the clamant o
m ﬁ claimantsiotyecior or objeciors o Se transfer of he said shares and inferest of fhe deceased
mﬂﬁ SO Gfli?l' nn&ns:-rmum::nmmwmmr:a pur;;ﬁﬂmﬂnﬂu;mﬂ:;
nalice, mpies documents al r in suppor
He: 3e claimsiobjctions forransfer of shares and inferest of the decaased membear in the property
fardta 1¢ &0
of the sociely. M no daimsiobieciions are rectived within the period prescribed above Be
3R, ot sedtar society shal be free 1o deal with the shares and interest of the deceased member in fie
Y3 Y  TEiESr [captaliroperty of the sockely In sush mannar as is provided inder the bye-lavs of e
sodiety The daims/objactions, i any, recaived by the socety for transfer of shares and
SR 3. § A inberest of the deceased mamber in the capitaliproperty of the society shall be dealtwith i e
I ;Eqﬁ;ﬁ (wEe manner provided under e byekaws of the socety. Acopy of the regissensd bye-lws of e
sodiety is available for inspeciion by Ihe damanisiobjectors, in the office of fhe socisty wilh
o ) AL |ihasocrotary cfthe socioty botwsen 11.00A M, 105 00P M. om the date of publicationl 1
i STFUTT  |netostifthe date of expiry ofits period.
g Place : Mumbai for and on behalf of
ang. fram Date : 231172024 The New Shastri Nagar Shraddha Co-op. Hsg. Soc. Lid.
A Swfavargdr { Sscretary!Chainman)
Tt T
APPENDO! <18
FEE gifeEEE {Under the Bye-law No. 35)

The Form of Katics inviting claims ol objections 1o the transier of the shanes and the
interest of the Deceased Member in T Cagital Propery af the scciely.

‘lﬂhhmﬂiuﬁﬂm}mmmﬁusﬂhrhﬂuﬂi Mukesh

QIfSTAT  AYTEFAT  |Prabhudas Hunj of Nutan Aysian Nagar Co-on. Hsg. Scty L, having address at Liberty

- Ganmn Cross Road Na. 4, Malad West, Mumbal - 400064 and hoiding Fiat M. 301 on Thind
?ﬁe‘ Figar of B Wing in the buliding of she Socisty, died inlerstate on 10" day of December, 2018
ST FErEt mmmwmﬁm -

. The: Sockity hetntry invites cliims o objecions Som the hilr or heirs or e claimant or
ffteft s = mummmum:qumhmmmfnmauMaMhmﬂumm
;ﬁ;ﬁﬁg@aﬁ mardt member in tha peogerty of the sociaty within a period of 15 days from the publicaion of this

notoe, wih copes of such documenis and other proals in suppodt of hisher
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{Undder the Bye-kew Ho. 35)
Thse Foim of Hotice, mwling chaims of objectioes 10 e iranshel of te
shares and e mievest of the Deceased member in the capitalproperty of e Society

HOTICE

MRS, YASHVANT CHAMDULAL MENTA, was one of the first co-pwmer and mestesr ol e Buskdng No,
25, Arad Hagar Basera CHLS. 1, Arad Magas Mo, 1, P Aoad, Andhen (West), Mumba - 400053,
haveg mdivideal 0% shares a5 ownershig eght and who was hoiding Flat Ne. 1304, Thiriseath fioor,
win e mteskag on dated. 22-10-2023, & Membal with makeg nomanabon i i socaty, Howeyer,
MH, CHANDULAL CHATRABHLL) MENTA (Husband of the sald deceassd) aso pre deceased on
dated. D8-06-2010 & Momba Howeve, MRS, PALLAVY KIFT| MEHTA nee M3. PALLAYI
CHANDULAL MEHTA (Daughder of the 3aid Deceased) a0 epited on daled. 70.06.2017 & Mumba,
The said deceased LATE YASHVANTI CHAMDULAL MEHTA keft betnd bes, her survmey iemamng
leqgal hedrs Lo, er Daughlor MAS. RITA BHARAT BUSSA nea ME. RITA CHANDULAL MEHTA, ber Bon
in law M. KIRT) JAYANTILAL MEHTA. ey Granddaughter MRS, ISHITA JIGHESH MEHTA nes M5,
ISHITA KIRTI MEHTA. her Granddaughier MRS. ARPITA HARSH SHAH nee MS. ARPITA KIRTI
MEHTA, her Elder Son MA. KETAN CHANOULAL MEHTA, Her Davghler MRS. VARDANA NITIN
GORADMMA nes M3 VANDANA CHANDULAL MEEHTA aad his Yousger Sca MR BHAVESH
CHANDULAL MEHTA znd they bave jomity submed ther claans for the Sranster of sad Bt aad i
sl hef 50% mdende shaees in the name of MR. BHAVESH CHARDULAL MEHTA on domese o hs
Muoiher LATE YASHVANTI CHANDULAL MEHTA.
The sociesy hereby immzs clams or objections trom the heit's or other clsmants‘obector o objecion
i iR transder of the saf shares and nterest of the deceased mamber in e capgaiproperty of fe
sockesy withim 2 penod of 15 days from the publication of this nobce, with copes of such documents
and othis prools i SUppart of hisonhisr cams abicaons fof ansir of shares and Etees of Be
decegsed mamier in e capial/moperty of B society, i no claims/objections are eoeved witen e
pesticad prescnbid above, the socedy shall bo lree ko deal wilh te Shams anid nteiest of o daceated
memier i the captaleoperty of the socety in such manness 25 provided ondes the bye-lws of B
sociey The clams/niyecons, if any, scensd by e saciety 107 ranster of shares and imerest of e
e arstxd Ml 1) e capal pengerty of the socisty shllbe deall will in i mae provided odes
the bye-laws of the socsety. A copy of the regeiered bye-liws of the saciely 15 avadable for nspecton
iy the n e office of B socity/with Me chammran ol (i socssty, om e dae
ol of this nofce B the date of ol

o Ay, For 2ad behall of

AZAD NAGAR BASERA CHE, I..':l

Fizca | Mumbai
Dale : 23.11.204
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Him

aboa 74 years, Hinda Indian Infhabian,
mharmied funmizrmied, by Occupation-rasiding
al the time of his death 2t 304, 3nd Flooe,
Chauhan Chs. Link Fioed, Shastr Nagar,
Goregaon | West), Mumbai-500104

mmwumml

PUBLIC NOTICE

I, ane Senl. Chandramohini G. Anand, widow of
Guishan Sunderdas Ardand aged about 7B
years, Dec: Housswile residing al 3048 wing,
Chashan Avenue Link Road, Gaonded Opp.
ICIC! Bank, Motial Nagar, Goregaon | West),
Mumbal-400104 claiming o be wile of the
deceased abovenamed ke Shri Guishan
Sunderdas Anand, has filed the abave
menticned Petition far grant of Administrator
Genaraly Certificate under Section 29 of the
Administrators General Act, 1963 a5 amended )
by Act 12 of 2002 in respect of estaie of the
5310 deceased who died intestate at Mombsl
o 300 day of July. 2020 leaving behing

Schedule of Assels ol the deceased |
Bank of Baroda bearing Account Mo,
081801000022871, Goregaon West Branch
Mumbal in e name of Gutshan Anand.

Valoes 9,57, 991/

Ay persan, who has amy objection for gram of
Administrator Generals Certificate in lavour of
e Pefifionsr abovenamed in mespect of the
abovesaid estate of the said deceassd, b
nereby nolified o come and see 1he

oo ther Oficoe of tha undorsigned at
2nd floor, Ok Secretariate [Annexe)
Eiphinstone Coliege, Mahaima Gandhi Raad,

Murmibal days from the dats hesue! and lodge
his/her say, it any. 400032 with 30

Mumibai, dated this 148 day of November
2024

Sd/-
{D+. Chandrashekhar 5, Balukar |
Administrator General Maharashira)
Statn, Mumbai |
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|1 R, SMH—IINJNWMIN H
|Age 4 Years, Octupahion. Business, having ||
|his Address al 105, Dnanyl Eslate. Gaouna | |
|Fioot, Mear Zacen Barad, Mumbal—400 003 ]|
i?. MR, JUGRAS KHIMRAD JAIN 1|
|Age: 61 Years, Occupation: Business, aving | |
|his Address al 108, D8anji Eslabe, Gioond | |
|Floot. Near Zaven Bazar Mumbai-100 003 |
|3, MIS. RIDO| SIDDHI REALITY i
| Tremugh s memerses Signatory . Saniesn |
Jugm; dnin & Farinership Fem. having its |
anlmd Aaamss ol 105, Dhang Eslate, Ground ]|
|Flcor, Mear Zaven Baror, Mumiai-$00 000 i)
... Plamtrits
Versus

/1. M/S_B. C. MAGAMLAL & CO. i
| Hawing its Last irscm adaross o Snap Mo, | |
| Ground Floor, Raj Mansion (AN Chamber], ]|
':-l 5, Mz Sineel, Mumbai-400 003 :I'

|2. MR_AJIT DAMODAR DOBHI
MSWP‘IWHM Chandgraani ml
18 Co. and having his address at A/, m. | |
|Alp® che Lig BRAKI Par, MNear | M )|
| Theeatre, Wisdata {Eas!). Momtal 400037 and ]|
| S, M Gall, MUl Jetha Mariet, 1
.|u J Markat], Mk - 400 D02 H
| oo Detendanty
The Mo.1 ab d, |
WHEREAS, the Mainiiies M«'aw [EUL8
|mstiuted he abowe suil sgainst Del'lmdnnh‘
|prying ireeein that the Defendants e o
| B detrmed 8 quil, vataln amd handcver i
|1h= Plainlifs guile, vacant and pe:ull.l‘[
of he i viz. Shop Mo 8,
| Second Pioce, Riy Mansion (AR Chamber), 24- =t
|Warza Steent, Mumba—400 003, of the mmm
|10 e afioleed in lem of the dmised premises,
|10 the Fiainfifs and for such ofer ond Turiher|

|retiefs. s peayed in Do Plainl
YOU ARE herety sammaoned io lile your
| wiltirs 30 days from service

|ol summans and appear before Hon'bie Judge]

| g in Court Room No 21, 4" Bote, New
[ . Small Cawses Gour, Lokmanya T

'Munmw 450002, In pimson of by

o3 Trafl WETET 1100 areran e § et S ufie g Lid
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i 1 BMEL0 f 0e0f0 f o2 au3
whfasd o [ aA%-Le 43

der dufy insinecied and able 10 answern
Iul matenal queshons resaling ta he suit, or
|Wno kel Do sccompanied by soms pareon.|
|ate to answni il such queshons, on the 267
| Novwmbey, 2824 2t 248 pm., inthe alternocn, |
|10 answer the clam, and as the day fmed for)
|vour appearance i appointed for the fnal
|drsp-awnl e Bull, you must be geapared b
|procure on Ful day all the wilnesses upon hose|
|ewidence and il the docoments. upon which you|
il | Pody N SURRON of your defence
Taki nabice Mat, in detaull of your appearnce;
|of me day before menoned, the suil will bel
heard and delermined in your absence |
YOI may cddain e cogy of e said Prang
|freem Ewe Court Room He21 of s Court
Give under seal af fhe Couit, this E0th gay|
|I:H Decloper. HI34

B
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Overdue Overdue 64 |BHAVESH BABUBHAI KALATHIA 31,577.00 | 15-10-2007
Sr.No. Name of Locker Holder Locker Since 65 |PRAGNESH AMRATLAL KHATRI 19,470.00 | 13-09-2014
Rent 66 |DILIP KESHAVLAL SHAH 19,470.00 | 16-12-2013
33 |FRENY DAMJI SIDPRA 21000 | 09-04-2012 67 |M.E.M.YUNUS KHAN (STAFF) 28,320.00 | 20-12-2008
34 |SHIRIN ESMAIL RAKLA 22800 | 28-01-2009 68 | VALLABHBHAI GOVINDBHAI SUTARIA 21,052.00 | 04-10-2013
35 [SHAMSUNNISA ABDUL REHMAN KHAN 25200 | 16-12-2008 69 [ARVIND BALGOVINDDAS SHAH 26,314.00 | 08-05-2012
36 |NARGISH KEKI CONTRACTOR 22500 | 18-12-2009 70 |BIPIN RAMESHBHAI SHAH 28,320.00 | 22-08-2009
37 |FARIDA EBRAHIM HAJI 16800 | 11-06-2013 71 | DABHI NAGJIBHAI BOGHABHAI 31,577.00 | 17-07-2009
38 |SURYAKANT WALJI KARIA 25200 | 02-09-2009 72 |MAHESH ANANDKUMAR CHAUDHARI 28,132.00 | 29-01-2009
39 [SHARAD JIVANLAL CHAMPANERIA 19950 | 19-02-2012 73 |BANWARI MADANLAL PODDAR 21.052.00 | 13-02-2014
40 |[GULAMHUSEIN CHILMAI 27000 | 11-06-2007 ’ — ’
All the above mentioned locker holders are maintaining locker with Opera House
41 |SAVITABEN JAMNADAS DHARAMSHI RAJA | 17100 05-03-2013 branch of Bank of India, as mentioned above. We have sent various
42 |PRAVINCHANDRA JESHAGH KOTECHA 25200 04-08-2007 communications in regard to payment of overdue locker rent on the dates
43 |GAJANAN AMBAJI KARANDE 15300 03-02-2008 mentioned in Column 4 of the above table.However the same has not been paid
44 |KHAN AMINA BEGUM 28000 20-03-2011 despite various reminders_. All locker holders are once again advi_se_d to deposit the
overdue rent mentioned in Column No. 3 of the above table within 7 Days from
45 |DWARKADAS V BAKHI 56000 19-08-1997 publication of this notification. In the event of non payment the bank will drill open
46 |FREDDIE JEHANGIR DESAI 33600 17-07-2009 the locker at their (Locker-Holders) Cost, Expenses and Charges entirely at their
47 |SAJEEVKUMAR NAIR 33600 14-08-2009 risk and responsibility after 7 days from date of this publication/Notice.
48 |ADIL YAR KHAN 33600 | 23-09-2008 Date : 23-11-2024 Authorised Officer,
49 |ABDUL KARIM MAKANI 54000 | 28-05-1998 Place : Mumbai Bank Of India
50 |IQBAL DAWOODBHAI 30000 | 05-09-2010
51 |FAKHRUDDIN TAIYEBALI 32000 | 14-01-2009
52 |[MISS KHADIJA RAHIMTOOLA 28000 | 19-12-2009 IN THE COURT OF SMALL CAUSES AT MUMBAI
53 |ZARINE KERSY MEHTA 33600 | 01-03-2007 MARJI APPLICATION NO. 243 OF 2023
54 [SUBHASH JIVANDAS DAVDA 33600 | 28-10-2007 IN
55 [JIMMY ASPI ROOWALLA 33600 | 04-12-2008
56 |MAYURA AMARKANT JAIN 28000 | 14-03-2011 R.A.D. SUIT NO. 227 of 2007
57 |NEHA DINESH KHEMLANI 38000 15-07-2006 1. Deshbhushan Co-operative Housing Society Ltd.
58 |ABBAS FIDAHUSAIN LUNAWADAWALA 34200 | 06-02-2008 Regd. Office at A-51, Patil Estate, C. S. No. 654/D, Malbar
59 |ABBAS FIDAHUSAIN LUNAWADAWALA 15300 06-02-2008 & Cumballa Hill Division, 278, Tardeo Road, Tardeo,
60 |DEEPAK ISHWARDAS PUNJABI 33600 02-02-2007 Mumbai-400007. Regn No. BOM/HSG/3755 of 1972
61 |[SUBHASH CHANDRA JAIN 12600 | 04-10-2011 Throuah person Mr. Vithal L. Mandave
62 |EILEEN PHIROZE MURZBAN 34200 | 06-02-2007 gnp ’ :
63 |COOMI DINSHAW MISTRY 45600 | 04-02-2009 ---- Applicant (Original Defendant)
64 |NALINI NAROTTAMDAS SHETH 98800 | 28-12-2008 Vs.
65 |BINA ABHAY MEHROTRA 25500 | 25-12-2007 1. Malav Navinchandra Shah
66 |DEVINDER MOHANLAL 256500 | 20-05-1998 Age : 61 years, Indian Inhabitant, Occupation: Business,
67 |ODAVJI DEVCHAND PALA 83600 | 23-09-2008 Residing at: Room No. F-7C, Rivali Park, Western
68 |PARVEZ RAUF SHEIKH 34200 | 04-04-2007 ) o .
69 |SHEKHAR NATVARLAL DAVDA 36000 | 14-06-2007 Express Highway, Borivali (E), Mumbai-400066.
70 |RAMESH SHANTILAL LADHANI 28000 | 04-06-2011 And
71 |MUKESH AMARDAS WIG 28000 | 06-07-2011 address shown in RAD Plaint Residing at : Room No.
72 |KAIKHUSRU HIRJIBHOY GORIMAR 34200 | 13-11-2008 B-52, C. S. No. 654/D, Malabar and Cumballa Hill Division,
73 |SHANTILAL B SODHA 34200 | 30-06-2007 Off: Javjee Dadajee Marg, Tardeo Road, Tardeo, Mumbai
74 |LILLA DHUME 32000 | 12-06-2009
75 |MR.YAHYA ABUBAKAR MITHAIWALA 30400 | 06-03-2010 - 400 007
76 |MAIMUNA ALl CHOUGLE 30000 | 31-05-2010 ... Respondent (Original Plaintiffs)
77 |BERNARD D MELLO 18000 | 14-10-2013 2. Mr. Suresh B Patil
78 |FAZLAIHUSAIN HASANALI MERCHANT 29400 29-11-2004 Of Mumbai an adult Indian Inhabitant Residing at
79 |VASANT KESHAV BALLAL 25200 | 14-02:2007 || || Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
80 |PRAKASH MOHANLAL SHAH 25500 | 30-09-2008 Mumbai-400007 . ... Respondent
81 |MAHENDRAKUMARI R JHALA 58800 | 11-07-2004
82 |HIRACHAND LALCHANDJI JOGANI 29400 | 04-09-2004 To,
83 |EMRAN FAIZULLA FAIZI 25500 | 20-02-2008 The Respondent No. 2 abovenamed,
84 |ISHWAR BABOORAO SAVANT 25200 | 11-02-2007 WHEREAS, Applicants / Org. Defendant abovenamed have taken out
85 |NARESH BHUSHAN KAPUR 22800 | 30-03-2009 Application dated 11th October, 2023 i.e. MARJI APPLICATION NO.
86 |RUBINA AL MOHAMED 25650 | 23-06-2007 ||| 543 OF 2023 IN R. A. D. SUIT NO. 227 OF 2007 against the
87 |FARIDA TAHER HAIDERMOTA 19950 | 23-01-2012 L - )
88 |DJIVRAJ JAYANDRE 21000 | 21-082010 Respondents / Org. Plaintiff praying that order dt. 15.02.2007 accepting
89 |RASHNA BOMI PEER 27000 | 21-03-2007 consent terms dt. 15.02.2007 and ordering Decree dt. 15.02.2007 in
90 [ISHU VASHI CHUGANI 25500 13-11-2008 terms of the said consent terms and decree dt. 15.02.2007 passed by
91 |KAVAL BHAGAT 31350 | 12-07-2003 this Hon’ble Court in terms of consent terms dt. 15.02.2007 in RAD
92 iwLPT—lTErxﬂTKNiﬁA’:ﬁclRAJKAR 21000 | 06-05-2012 Suit No. 227 of 2007 filed by the Respondent against the Application
22 MISL:JEROO BOMfNJI?RANl Ziggg ?;_32_2832 be recalled and/or quashed and set aside and the RAD Suit No. 227 of
95 |PUSHPAVATI SHANTILAL JOBALIA 33600 06-05-2001 2007 be restored to file and be heard and dispose of on its own merits
96 |HEMA SAXENA 25200 | 16-08-2009 and for such other and further reliefs, as prayed in the said Application.
97 |SHEELA RAM LACHHIRAMANI 28000 | 29-07-2011 YOU ARE hereby warned to appear before the Hon’ble Judge Presiding
gg ggﬁ:iing;A?\lEE?(E\ﬁfr\ii AC ‘2‘2288 ;?‘?;';ggg over Court Room No. 13, 4th floor, Old Building, Court of Small Causes,
100 TKUMAR SHAIKH 55650 16:08:2007 Lokmanya Tllfak Marg, Mumbai - 400 002, in person or by authorized
101 [ISHVERLAL VANMALI NANJI KATARIA 25200 30-10-2009 Pleader duly instructed on the 29th November, 2024 at 2.45 p.m. to
102 |CECELIA KAMAT 25200 23-08-2009 show cause against the Application, failing wherein, the said Application
103 |ARMIN ASPI MISTRY 22800 31-01-2010 will be heard and determined Ex-parte.
104 |ROMESHA MOTILAL MEHTA 17100 | 31-01-2013 You may obtain the copy of said Application from Court Room No. 13
105 |BASARMAL T LUNGANT 45000 | 15-12-1994 .
of this Court.
106 |MEENA ASHOK VASWANI 27000 | 19-05-2007
107 |NALINI DHARAMDAS SANGHAVI 25500 | 12-02-2008 Given under seal of the Court,
108 |KIRIT SHANTILAL WADHAR 25650 | 15-05-2007 this 27th day of September, 2024
109 |ARUNA KESHAVLAL SHAH 42000 10-06-2011 Sd/-
110 [VILLOO JAL MAROLIA 58800 | 13-04-2006 Registrar
111 [MEHRWAN KAIKHOSROO FARSHED 48000 | 24-01-2009
112 |RUKMANI G ADVANI 48000 | 06-08-2009
113 |SHERA MANECKJI NARIMAN 143000 | 27-01-2003
114 |LULU NOWRAJI KAPADIA 159600 | 10-10-2009 JAIHIND SYNTHETICS LTD
115 |LILADHAR LALCHAND MEHTA 104000 | 31-12-2008 CIN: L17120MH1986PLC040093
116 |SIDDHARTH MOBAR 91000 | 15-12-2009 Registered Address: 103, Shreenath Sai Ddarshan, Datapada Road,
117 |DAYAL JASHANMAL SAMNANI 50400 | 27-11-2008 Borivali (W), Mumbai- 400092
118 |RUKMANI I.LAUNGANI 114000 | 20-09-2013 Tel: +022-28676010 | E-mail: jaihindltd@yahoo.com

All the above mentioned locker holders are maintaining locker with Mumbai Main
branch of Bank of India, as mentioned above. We have sent various
communications in regard to payment of overdue locker rent on the dates
mentioned in Column 4 of the above table. However the same has not been paid
despite various reminders. All locker holders are once again advised to deposit
the overdue rent mentioned in Column No. 3 of the above table within 7 Days
from publication of this notification. In the event of non payment the bank will drill
open the locker at their (Locker-Holders) Cost, Expenses and Charges entirely at
their risk and responsibility after 7 days from date of this publication/Notice.

Date : 23-11-2024 Authorised Officer,

Place : Mumbai Bank Of India
Opera House Branch
Sr.No. Name of Locker Holder CEEe ngrdue
Locker Rent Since

1 RUPEN RAJMAL MEHTA 24,615.00 | 04-08-2012
2 |BIPIN SHAMBHUPRASAD BOOCH 19,470.00 | 13-06-2014
3 |ATUL LAXMICHAND MEHTA 30,090.00 | 10-08-2008
4 |RAJIV VINAYCHANDRA KHANDHAR 21,240.00 | 16-10-2013
5 |NARESH MOHANBHAI GOPANI 24,615.00 | 19-03-2012
6 |KEATAN BHAICHAND MALKAN 21,099.00 | 14-05-2014
7 |SURESH CHHANALAL SHAH 33,630.00 | 02-10-2006
8  |LALIT KANTILAL GANDHI 1,07,380.00 | 04-10-2011
9  |NIYATI MANISH SAVANI 7,033.00 13-10-2014
10 |SHARAD BABULAL SHAH 35,400.00 | 17-11-2014
11 |CHANDUBHAI VALJI PATEL 42,292.00 | 29-08-2013
12 |D R DHANDIA 91,852.00 | 19-07-2014
13 |VELJI AMBA ITALIA 28,132.00 | 05-11-2009
14 |SAMEER MANGALJIBHAI PATWA 42,339.00 | 02-01-2013
15 |BABULAL CHUNILAL SHAH 19,470.00 | 06-03-2014
16 |PRAVINCHANDRA SAKARCHAND SHAH | 24,615.00 | 28-02-2012
17 |CHOTAI LAXMIDAS JAMNADAS(NRE) 31,577.00 | 18-08-2009
18 |BABULAL DAYALJI PATEL 31,648.00 | 26-02-2008
19 | SANAT KIRTIBHAI SHAH 31,577.00 | 30-06-2007
20 |SHALANDRA DEVENDRA LUNAWAT 25,960.00 | 10-03-2014
21 |MAVJIBHAI PURSHOTTAM PATEL 35,400.00 | 25-01-2010
22 |HIRAL D. SHAH 25,960.00 | 02-08-2014
23 |JENNIFER R FERNANDES 44,840.00 | 14-07-2006
24 |NAVINCHANDRA KIRTILAL MEHTA 25,960.00 | 24-02-2014
25 |PRAVINCHANDRA HASMUKHLAL 40,120.00 | 20-08-2008
26 |VRAJBALA VIKRAMBHAI MEHTA 38,940.00 | 28-03-2014
27 |BHOGILAL MOHANLAL VAN 37,760.00 | 03-11-2009
28 |DINESHCHANDRA JAYANTILAL SHAH 42,268.00 | 17-06-2007
29 |GORDHANBAI DEVJI PATEL 42,197.00 | 30-04-2008
30 |SUMANLAL AMARATLAL SHAH 35,164.00 | 23-06-2012
31 |SANJEEV RAMESH KHANNA 25,960.00 | 19-10-2014
32 |SURESH MILAPCHAND SHAH 42,197.00 | 17-06-2008
33 |SHAH TARUN CHANDULAL 63,508.00 | 18-06-2008
34 |SOMCHAND BECHARDAS SHAH 56,452.00 | 24-04-2010
35 |CHANDRAPRAKASH GONPATRAM 42,339.00 | 11-11-2012
36 |VIRENDRA NEMCHAND JHAVERI 42,339.00 | 22-05-2014
37 |SULABHA GOVIND VAISHAMPAYAN 46,020.00 | 28-06-2012
38 |CHIRAG BABULAL GANDHI 56,452.00 | 20-06-2009
39 |GHANSHYAM MANILAL ZAVERI 42,292.00 | 30-06-2014
40 |KAMLESH D BHANSALI 26,314.00 | 18-03-2011
41 |BHAVESH DHUDALAL VORA 21,240.00 | 18-01-2013
42 |VINODCHANDRA HARJIVANDAS DIXIT 23,010.00 | 05-03-2012
43 |KUMARPAL BABULAL SHAH 26,550.00 | 02-08-2010
44 | DEVSHIBHAI GOPALBHAI MANGUKIYA 30,090.00 | 09-02-2008
45 |JAYESH RAMANLAL DESAI 21,052.00 | 31-12-2013
46 |MAHENDERKUMAR KUNJBEHARI 31,577.00 | 07-01-2009
47 |KRISHNALAL VITHALDAS BHATTESSA 26,314.00 | 03-08-2012
48 |VINAICHAND U. KHAVAD 26,550.00 | 16-02-2010
49 |LABHUBHAI DEVJIBHAI VIRADIA 31,577.00 | 04-10-2007
50 |CHANDU JIVRAJBHAI PATEL 31,577.00 | 07-09-2009
51 |RAJIVVASANTLAL GANDHI 19,470.00 | 14-02-2014
52 |ATUL TROBHUNBHAI PATEL 26,550.00 | 23-03-2010
53 |MUKESH RAMJIBHAI VADARIYA 19,470.00 | 08-11-2013
54 |MUKESHKUMAR GYANCHAND GANDHI 21,240.00 | 15-09-2013
55 |MAHENDRA VRIJLAL SHAH 21,240.00 | 21-12-2012
56 |VASHRAMBHAI RAVJIBHAI PATEL 26,314.00 | 07-03-2011
57 |SUNIL PRAVINCHANDRA DOSHI 21,240.00 | 01-03-2013
58 |NARENDER MADANCHAND DADHA 26,314.00 | 16-04-2012
59 |RAMESH RATILAL VORA 19,470.00 | 26-04-2014
60 |MILAN RASIK JAIN 26,314.00 | 26-04-2010
61 |PATEL HITESHBHAI JIVABHAI 26,314.00 | 18-10-2010
62 |ASHWIN LAXMANBHAI KALATHIYA 31,577.00 | 23-05-2007
63 |JYOTSNA RAMESHBHAI PANCHAL 26,314.00 | 23-05-2011

NOTICE OF THE EXTRA-ORDINARY GENERAL MEETING

In compliance with applicable provisions of the Companies Act, 2013 ('Act') and
rules made thereunder, Securities and Exchange Board of India ('SEBI') (Listing
Obligations and Disclosure Requirements) Regulations, 2015, Notice of Extra-
Ordinary General Meeting of Jaihind Synthetics Ltd (‘Company') will be held on
Monday, December 16, 2024 at 9.00 a.m. (IST) at 103, Shreenath Sai Ddarshan,
Datapada Road, Borivali (W), Mumbai- 400092, to transact the business as set out in
the Notice.

Manner of registering / updating email address, mobile number and bank account
mandate Members whose email ids are already registered with the
Company/RTA/DP, may follow the instructions for remote e-Voting as provided in
the EGM Notice.

Members who have not registered their email ids, are requested to register the same
for receiving all communications including Annual Report, Notices etc. from the
Company electronically as per process mentioned below:-

-Members holding Equity Shares of the Company in physical mode are
requested to provide a duly signed Form ISR-1 along with supporting
documents to the Company's Registrar and Share Transfer Agent-Skyline
Financial Services Private Limited, either at their office at Skyline Financial
Services Private Limited, D-153/A, 1st Floor, Okhla Industrial Area, Phase-I,
New Delhi-110020, Tel: 011-40450193-97; or by e-mail at
admin@skylinerta.com. The said form is available on the website of the
Company.

-Members holding Equity Shares of the Company in dematerialized form are
requested to register / update their email address, mobile number and
bank account details with their relevant depositories through their
depositary participants.

Instructions for remote E-voting and E-voting during EGM
Pursuant to the provisions of Section 108 of the Act read with Rule 20 of the
Companies (Management and Administration) Rules, 2014, as amended from time
to time, and Regulation 44 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ('Listing Regulations'), Members will be provided
with the facility to cast their vote electronically, through the remote e-Voting facility
(before the EGM), on all the resolutions set forth in EGM Notice. The facility of
casting votes will be provided by CDSL. Allthe Members are informed that:
1.The business as set forth in the EGM Notice will be transacted through voting by
electronic meansin the form of e-Voting.
2.The voting rights of member(s) shall be in proportion to their shares in the paid up
equity share capital of the Company's on the cut-off date i.e. Friday, December 06,
2024. A person whose name is recorded in the register of members or in the
register of beneficial owners maintained by the depositories as on the cut-off date,
i.e. Friday, December 06, 2024 only shall be entitled to vote through remote e-
Voting.
3.Any person who acquires shares of the Company and becomes member of the
Company after sending the notice of the EGM and holding shares as on cut-off date
i.e. Friday, December 06, 2024, may obtain the User ID and password by sending an
email to helpdesk.evoting@cdslindia.com or info@skylinerta.com by mentioning
their Folio No./DP 1D and Client ID. However, if person is already registered with
CDSL for remote e-Voting then existing user ID and password can be used for
casting the votes.
4.The remote e-Voting period commences at 9.00 A.M. (IST) on Thursday, December
12, 2024 to 5.00 P.M. (IST) on Sunday, December 15, 2024. The remote e-Voting
module shall be disabled by CDSL for voting thereafter. Once the vote on a
resolution is cast by the Member, the Member shall not be allowed to change it
subsequently.
5.During this period, Members holding shares either in physical form or in
dematerialized form may cast their vote by remote e-Voting before the EGM.
6.The facility for ballot / polling paper shall be made available at the Meeting and the
members attending the Meeting who have not cast their vote by remote e-voting
shall be able to vote at the Meeting through ballot / polling paper.
7.The Members who have cast their vote by remote e-Voting prior to the EGM may
also attend/ participate in the EGM, but shall not be eligible to vote again at the
EGM.
8.Detailed process and manner of remote e-Voting is being provided in the EGM
Notice & also available on the Company's website and on the website of CDSL at
www.evotingindia.com
9.In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the
download section of www.evotingindia.com or call on toll free no.: 1800 22 55 33
or send a request to CDSL at helpdesk.evoting@cdslindia.com who will also
address the grievances connected with the voting by electronic means.
10.The Board of Directors has appointed Mr. Rinkesh Gala (ACS No. 42486),
Practicing Company Secretary as 'Scrutinizer' to scrutinize the process of e-voting
during the EGM and remote e-voting held before the EGM in fair and transparent
manner.
11.The Results shall be declared within two working days of the conclusion of the
EGM and the same, along with the consolidated Scrutinizer's Report, shall be
placed on the website of the Company, CDSL at www.evotingindia.com and shall
be communicated to BSE Limited at www.bseindia.com
12.The Register of Members and Share Transfer Books of the Company will remain
closed from December 07, 2024 to December 16, 2024 (both days inclusive) for
the purpose of EGM.

By order of the Board of Directors
for Jaihind Synthetics Ltd

Dinesh Doshi,

Wholetime Director
DIN:07789377

Place: Mumbai
Date: November 22, 2024

Mﬁg (m Union Bgﬂgg

R T 1 9 A Govenment of i Undertaking
Asset Recovery Management Branch, 21, Veena Chamber, Mezzanine Floor,
Dalal Street, Fort, Mumbai - 400 001 Web-site address: http//www.unionbankofindia.co.in
E-mail address: ubin0553352@unionbankofindia.bank

Whereas, The undersigned being the Authorized Officer of Union Bank of India,
Asset Recovery Management Branch Mumbai Samachar Marg, Mumbai under
the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest (Second) Act, 2002 and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand notice dated 29.08.2024 calling upon Borrower/
Mortgagor/ Guarantor Mr. Shyam Banwarilal Agarwal (Borrower), Mrs.
Neha Shyam Agarwal (Borrower), and Mr. Chandrashekhar A Vaidya
(Guarantor) to repay the amount mentioned in the Notice being
Rs. 39,54,324.00 (Rupees Thirty Nine Lakhs Fifty Four Thousand Three
Hundred Twenty Four Only) together with interest (excluding costs)
mentioned thereon within 60 days from the date of receipt of the said notice.
The Borrower/Mortgagor/Guarantor having failed to repay the amount, notice is
hereby given to the Borrower /Mortgagor/Guarantor and the public in general that
the undersigned has taken Possession of the property described herein below in
exercise of powers conferred on him under Section 13 (4) of the said Act read with
the Rule 9 of the said Rules on this 19th day of the November year 2024.
The borrowers /mortgagor/guarantor in particular and the public in general are
hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of Union Bank of India, Asset Recovery
Management Branch, Mumbai Samachar Marg, Mumbai for an amount of
Rs. 39,54,324.00 (Rupees Thirty Nine Lakhs Fifty Four thousand Three
hundred Twenty Four Only) and interest thereon.
The borrower's attention is invited to the provisions of sub-section (8) of section
(13) of the Act, in respect of the time available, to redeem the secured assets.
DESCRIPTION OF SECURED ASSETS
Flat No. 402, Fourth Floor, Awing, Bhushan Heritage CHSL Ltd., Padmanagar,
Chikuwadi, Shimpoli, Borivali (W), Mumbai - 400092 sdl-
Vikash Kumar Upadhyay
Chief Manager & Authorised Officer
Union Bank of India

Place: Borivali
Date: 19.11.2024

AppendixV POSSESSION NOTICE [Rule-8 (1)] (For Inmovable Property)

PUBLIC NOTICE
NOTICE is hereby given that we are investigating the title of MR.
ZULFIQUAR AHMED SHAFIQUE AHMED FAROOQUI having his
address at Shop No.20, 124, Sant Savta Marg, Opp. Masina Hospital,
Byculla (E), Mumbai 400-027 to the property more particularly described
in the Schedule hereunder written.
ANY person or persons having any claim, or interest in or to the said
land and/or the structures thereon and the premises therein and as
more particularly described in the Schedule hereinbelow by way of
sale, exchange, grant of development rights, mortgage, gift, trust,
lease, lien, inheritance, tenancy, possession, occupation, license,
charge, easement, occupancy rights, maintenance, attachment,
injunction, decree, order, award and/or by virtue of the original
documents of title being in their custody or otherwise howsoever is
hereby required to make the same known in writing to us along with
documentary evidence of such claim or interest at our office i.e.
M/s. Kishore Thakordas & Co., Advocates & Solicitors, at 29/41,
Tamarind Lane, 1st Floor, Rajabahadur Compound, Fort, Mumbai 400
023 within fourteen days from the date hereof, failing which it shall be
presumed that there does not exist any such claim or interest in the
undermentioned property and/or the same stands waived and/or
abandoned and the investigation on title will be completed without any
reference or regard to any such claims.
THE SCHEDULE HEREINABOVE REFERRED TO:
All that piece or parcel of freehold land admeasuring 1060.21 sq.
mtrs. with the building/s and erection thereon known as “Hazarat
Terrace” and “Lucky Annexe” thereon in occupation of 22 tenants and
lying, being and situate at Sankil Street, Byculla, Mumbai 400 008 in
the registration District of Bombay City and Bombay Suburban bearing
Cadastral Survey No.1792 of Byculla Division, New Survey No. 1A/
3590, 1/3588, 1B/3589, Old Survey No.676, Collector's New Survey
No.16254, Collector’s Old No.25 and Municipal Street Nos.6, 8 and 8A
and ‘E’ Ward Nos.3802(1) and 3802(2) and bounded as follows:
On or towards the North : By Fire Station;
On or towards the East : By Municipal Corporation and Fire Station;
and West
On or towards the South : By Sankli Street.
For Kishore Thakordas & Co.
Dated this 22 day of November, 2024. Sd/- Vatsal K. Merchant
Partner
Advocates & Solicitors

Dahisar Navjeevan Co-operative Housing Society Limited, having address at CTS No.
2863, Survey No. 113, Hissa No. 8, Ghartan Pada Road No. 2, Dahisar (East),
Mumbai-400068.
NOTICE
The Notice is hereby given to the Members of Dahisar Navjeevan Co-operative Housing
Society Limited, having address at CTS No. 2863, Survey No. 113, Hissa No.8,
Ghartan Pada Road No.2, Dahisar(East), Mumbai-400068 that the undersigned has
been appointed as Official Liquidator vide Order dated 12/08/2024 passed U/s 21 A (2)
of MCS Act, 1960 vide Application No. 12/2024 by Hon. Divisional Joint Registrar, Co-
operative Society, Mumbai Division, Mumbai for liquidation of Dahisar Navjeevan Co-
Operative Housing Society Limited, having address at CTS No. 2863, Survey No. 113,
Hissa No. 8, Ghartan Pada Road No. 2, Dahisar (East), Mumbai-400068. Accordingly
Final / Last Special General Body Meeting will be held on 09/12/2024 at 11.00 am at
Office of Deputy Registrar, Co-operative Societies, R-North Ward, Mumbai, 303, A-
Wing, BMC Godown, Thakur Complex, Near Sanskriti Building, 90 Feet Road, Kandivali
East, Mumbai-400101 to transact the following business.
“AGENDA”
1)To read & discussed the Order U/s. 21 (A) of the M.C.S. Act, 1960 passed by Hon.
Divisional Joint Registrar, Co-operative Societies, Mumbai Division, Mumbai dated
12/08/2024 vide Application No. 12/2024 for De-Registration of “Dahisar Navjeevan
CHS Ltd.,” having address at CTS No. 2863, Survey No. 113, Hissa No. 8, Ghartan
PadaRoad No. 2, Dahisar (East), Mumbai-400068.
2)To discuss & decide on—The Society member have any share, right, title, interest, or
claim in the society in liquidation shall write to liquidator (Official Assignee) of the
society 5 days prior to the above meeting of said society. Thereafter it shall be
considered as waived or abandoned,
3)To discuss & decide the De-Registration of Dahisar Navjeevan Co-operative Housing
Society Limited, having address at CTS No. 2863, Survey No. 113, Hissa No. 8,
Ghartan Pada Road No. 2, Dahisar (East), Mumbai-400068.
Sd/-
(B.M. Mandaliya)
Official Liquidator and Co-operative Officer, Grade-1, Dahisar Navjeevan Co-operative
Housing Society Limited Having address at CTS No. 2863, Survey No. 113, Hissa No.
8, Ghartan Pada Road No. 2, Dahisar (East), Mumbai-400068.
And
Office of Deputy Registrar, Co-operative Societies, R-North Ward, Mumbai, 303, A-
Wing, BMC Godown, Thakur Complex, Near Sanskriti Building, 90 Feet Road,
Kandivali (E), Mumbai-400101 (Address for Correspondence).
Mumbai, Dated This 23rd day of November, 2024
Important Note:
The Society member have who have any share, right, title, interest or claim in this
society in liquidation shall write to liquidator (Official Assignee) of the society 5 days
priorto the above meeting of said society. thereafter it shall be considered as waived or
abandoned.
Addendum/Note:-
1.No other business will be discussed in the meeting except above agenda.
2.If there is no sufficient quorum, the meeting will be adjourned for half hour and
thereafter it will be continued at same place with above agenda.
3.0nly members or associate members will be allowed to attend the meeting.
4.No proxy or letter of authority holder on behalf of member can attend or allowed in
this meeting as per bye-laws.

NOTICE FOR FINAL / LAST SPECIAL GENERAL BODY MEETING

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

GOLDEN WEALTH ADVISORY PRIVATE LIMITED

OPERATING IN LEGAL, ACCOUNTING, BOOK-KEEPING
AND AUDITING ACTIVITIES; TAX CONSULTANCY;
MARKET RESEARCH AND PUBLIC OPINION POLLING;
BUSINESS AND MANAGEMENT CONSULTANCY
(Under sub-regulation (1) of Regulation 36A (1) of the Insolvency and Bankruptcy Bank
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

Name of the corporate debtor along | GOLDEN WEALTH ADVISORY PRIVATE LIMITED (IN CIRP)
with PAN & CIN/ LLP No. CIN:U74110MH2012PTC237832 PAN : AAGCP9250/

2 [Address of the registered office 213, Floor -1, Plot -407 Doulat Bhuvan,
Kalbadevi Road, Kolbhat Lane, Kalbadevi,
Mumbai, Maharashtra, India, 400002

3 | URL of website NIL

4 | Details of place where majority of 213, Floor -1, Plot -407 Doulat Bhuvan,
fixed assets are located Kalbadevi Road, Kolbhat Lane, Kalbadevi,
Mumbai, Maharashtra, India, 400002

5 |Installed capacity of main products/ | Not available

services

6 | Quantity and value of main products/ | NIL
services sold in last financial year

7 | Number of employees / workmen NIL

8 [Further details including last All the details are available at the
available financial statements (with [ office of the Resolution Professional
schedules) of two years, lists of and can be sought by sending mail at
creditors are available at : cirp.goldenwealth@gmail.com after
executing a confidential undertaking.

9 | Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

Can be obtained by emailing at:
cirp.goldenwealth@gmail.com

10| Last date for receipt of expression
of interest

08th December, 2024 (Revised)
12th November, 2024 (Original)

11| Date of issue of provisional list of
prospective resolution applicants

18th December, 2024 (Revised)
22nd November, 2024 (Original)

12]Last date for submission of
objections to provisional list

23rd December, 2024 (Revised)
27th November, 2024 (Original)

13[Date of issue of final list of
prospective resolution applicants

02nd January, 2025 (Revised)
07th December, 2024 (Original)

14 Date of issue of information memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants

07th January, 2025 (Revised)
12th December, 2024 (Original)

[

Last date for submission of
resolution plans

06th February, 2025 (Revised)
11th January, 2025 (Original)

16| Process email id to submit
Expression of Interest

cirp.goldenwealth@gmail.com

IP Keyur Shah,Resolution Professional

Golden Wealth Advisory Private Limited (Company
undergoing Corporate Insolvency Resolution Process)
Email : cirp.goldenwealth@gmail.com

IP Registration No.: IBBI/IPA-002/IP-N00244/2017-18/10729
AFANumber: AA2/10729/02/311225/203541

AFA valid upto 31st December, 2025

Date : 23rd November, 2024
Place : Ahmedabad

IN THE COURT OF SMALL CAUSES AT MUMBAI
MARJI APPLICATION NO. 172 OF 2023
IN
R. A. D. SUIT NO. 61 of 2011
1. Deshbhushan Co-operative Housing Society Ltd.
Regd. Office atA-51, Patil Estate, C. S. No. 654/D, Malbar
& Cumballa Hill Division, 278, Tardeo Road, Tardeo,
Mumbai-400007. Regn No. BOM/HSG/3755 of 1972
CA through person Babu R. Shah
.... Applicant (Original Defendant No. 1)
Vs.
1. Shri. Shamrao Pandurang Dethe,
Indian Inhabitant Age 52 years, Occupation: Service,
Residing at: Room No. D-75, C. S. No. 654/D, Malabar
and Cumballa Hill Division, Off: Javjee Dadajee Marg,
Tardeo Road, Tardeo, Mumbai - 400 007, Through his
Constituted Attorney Shri Raju Dattaram Awate, Age-39,
Occupation Service, Residing No. 36, Building No. 18,
Mankhurd Transit Camp, Mankhurd, Mumbai-400088.
.... Respondent (Original Plaintiffs)
2. Tropical Landscapes Private Limited
A Private Limited Company Registered Under the
Companies Act, 1956 and having its Registered Office at
106, Matru Mandir, 25th Floor, 278 Tardeo Road,
Mumbai-400007. .... Respondent (Original Defendant No. 2)
3. Mr. Suresh B Patil
Of Mumbai an adult Indian Inhabitant Residing at
Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
Mumbai-400007.
4. Mr. Prakash Utekar
Of Mumbai an adult Indian Inhabitant Residing at
Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
Mumbai-400007.
5. Kantilal Ghammandiram Gowani
Indian Inhabitant Office at Trade Centre, Gr. Floor, Kamala
City, Senapati Bapat Marg, Lower Parel, Mumbai-400013.
6. Babu Ravji Shah
Indian inhabitant Residing at A2, Om Shraddha, Tulinj
Road, Nallasopara East, Dist. Palghar-401209 Working
at: Trade Centre, Gr. Floor, Kamala City, Senapati Bapat
Marg, Lower Parel, Mumbai-400013. .... Respondents
To,
The Respondent No. 2 to 4 abovenamed,
WHEREAS, Applicants / Org. Defendant No. 1 abovenamed have taken
out Application dated 24th July, 2023 i.e. MARJI APPLICATION NO.
172 OF 2023 INR.A. D. SUIT NO. 61 OF 2011 against the Respondents
/ Org. Plaintiffs & Respondent No.2 / Original Defendant No. 2 praying
that the delay if any, in filing the above application be condoned in the
interest of justice and Decree dated 19.9.2011 passed by this Hon’ble
Court passed on the basis of purported consent terms dated 19.9.2011
in suit be quash and set aside and the Office be directed to restore the
matter on file and to decide the same in accordance with the Law and
for such other and further reliefs, as prayed in the said Application.
YOU ARE hereby warned to appear before the Hon’ble Judge Presiding
over Court Room No. 13, 4th floor, Old Building, Court of Small Causes,
Lokmanya Tilak Marg, Mumbai - 400 002, in person or by authorized
Pleader duly instructed on the 29th November, 2024 at 2.45 p.m. to
show cause against the Application, failing wherein, the said Application
will be heard and determined Ex-parte.
You may obtain the copy of said Application from Court Room No. 13
of this Court.
Given under seal of the Court,
this 27th day of September, 2024
Sd/-
Registrar

IN THE COURT OF SMALL CAUSES AT MUMBAI
MARJI APPLICATION NO. 178 OF 2023
IN
R. A. D. SUIT NO. 03 of 2011
1. Deshbhushan Co-operative Housing Society Ltd.
Regd. Office at A-51, Patil Estate, C. S. No. 654/D, Malbar
& Cumballa Hill Division, 278, Tardeo Road, Tardeo,
Mumbai-400007. Regn No. BOM/HSG/3755 of 1972
Authorized person Babu R. Shah
.... Applicant (Org. Defendant No. 1)
Vs.
1. Vilas Maruti Thorat
Indian Inhabitant Age 39 years, Occupation: Service,
Residing at: Room No. D-65, C. S. No. 654/D, Malabar
and Cumballa Hill Division, Off: Javjee Dadajee Marg,
Tardeo Road, Tardeo, Mumbai - 400 007.
Through his Constituted Attorney Shri Raju Dattaram
Awate, Age-39, Occupation Service, Residing No. 36,
Building No. 18, Mankhurd Transit Camp, Mankhurd,
Mumbai-400088. .... Respondent No. 1 (Original Plaintiffs)
2. Tropical Landscapes Private Limited
A Private Limited Company Registered Under the
Companies Act, 1956 and Having its Registered Office
at 106, Matru Mandir, 25th Floor, 278 Tardeo Road,
Mumbai-400007. .... Respondent No. 2 (Original Defendant No. 2)
3. Mr. Suresh B Patil
Of Mumbai an adult Indian Inhabitant Residing at
Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
Mumbai-400007.
4. Mr. Prakash Utekar
Of Mumbai an adult Indian Inhabitant Residing at
Sachinam Heights CHS. Ltd., 1st Floor, 278 Tardeo Road,
Mumbai-400007.
5. Kantilal Ghammandiram Gowani
Indian Inhabitant Office at Trade Centre, Gr. Floor, Kamala
City, Senapati Bapat Marg, Lower Parel, Mumbai-400013.
6. Babu Ravji Shah
Indian inhabitant Residing at A2, Om Shraddha, Tulinj
Road, Nallasopara East, Dist. Palghar-401209 Working
at: Trade Centre, Gr. Floor, Kamala City, Senapati Bapat
Marg, Lower Parel, Mumbai-400013. .... Respondents
To,
The Respondent No. 2 to 4 abovenamed,
WHEREAS, Applicants / Org. Defendant No. 1 abovenamed have taken
out Application dated 25th July, 2023 i.e. MARJI APPLICATION NO.
178 OF 2023 IN R. A. D. SUIT NO. 03 OF 2011 against the Respondent
/ Org. Plaintiffs and Org. Defendant praying that the delay if any, in
filing the above application be condoned in the interest of justice and
Decree dated 17.9.2011 passed by this Hon’ble Court passed on the
basis of purported consent terms dated 17.9.2011 in suit be quash and
set aside and the Office be directed to restore the matter on file and to
decide the same in accordance with the Law and for such other and
further reliefs, as prayed in the said Application.
YOU ARE hereby warned to appear before the Hon’ble Judge Presiding
over Court Room No. 13, 4th floor, Old Building, Court of Small Causes,
Lokmanya Tilak Marg, Mumbai - 400 002, in person or by authorized
Pleader duly instructed on the 29th November, 2024 at 2.45 p.m. to
show cause against the Application, failing wherein, the said Application
will be heard and determined Ex-parte.
You may obtain the copy of said Application from Court Room No. 13
of this Court.
Given under seal of the Court,
this 27th day of September, 2024
Sd/-
Registrar




